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COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

TWENTY-FIFTH REPORT

Shri Mulchand Dube (Farrukha-
bad): Sir, I beg to present the twenty-
fifth Rcport of the Committee on
Absence of Members from the Sittings
of the House. 1 also lay on the
Table 3 copy of the Statement show-
ing names of Members who were con-
tinuously absent from the sittings of
the House for 15 days or more from
the 1st April to the 5th May, 1961,
during the Thirteenth Session.

DEPOSIT INSURANCE CORPORA-
TION BILL*

The Minister of Finance (Shri
Morarji Desai): 1 beg to meve (o
leave to introduce a Bill to provide
for the establishment of a corpora-
tion for the purpose of insurance of
deposits and for other matters con-
nected therewith or incidental thercio.

Mr. Speaker: The question is:
4

“That leave be granted to intro-
duce a Bill to provide for the
establishment of a corporation for
the purpose of insuraffce of de-
posits and for the other matters
connected therewith or incidental
thereto.”

The motion was adopted.

Shri Morarjt Desai: 1 introduce$
the Bill.

o s
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APPROPRIATION (No. 4) BILL*

The Minister of Finance (Shri
Morarji Desal): I beg to meva for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the Con-
solidated Fund of India for the ser-
vices of the financial year 1961-62.

Mr. Speaker: The question 1is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1961-62".

The motion was adopted.

Shri Morarjj Desai: I introduce$ (he
Bill.

1241 hr3,

INDIAN PENAL GODE (AMEND-
MENT) BILL—contd.

Mr, Speaker; The House will now
proceed with further consideration of
the following motion moved by Shri
Datar on the 30th August, 1861,
namely: -

“That the Bill further to amend
the Indiz, Penal Code, be taken
into consideration.”

The time allotted was 5 hours, lime
taken is 4 hours 25 minutes, and only
35 minutes are left

Shri A. C. Gaha (Barasat): 1. the
time going to be extended?

Mr. Speaker: On account of the
importance of this Bill, the time for
this wil] be extended by one hour.
Now, Dr. Aney . . .

Dr. M. 8. Aney (Nagpur): Mr.
Speaker, Sir, 1 thank you for giving
me an opportunity to express my
views on the Bill and th problems
that arise out of it

*Pubiished in the Gazette of India
ed 31-8-61.
$Introduced with the recommenda
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Extraordinary, Part I, Section 2, dat-

tion of the President.
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[Dr. M. S. Aney]

Sir, 1 confess that I have not been
so far convinced of the necessity of
the enactment of this new penal
measure and itg effectiveness also.

The object as given in the State-
ment of Objects ang Reasong is to
effectively check fissiparous, com-
munal and separatist tendencies bas-
ed on grounds of religion, caste,
language or community or any other
ground. I want to know whether the
demand for the formation of Andhra,
Karnatuk, Maharashtra and Gujarat
were due to the separatist tendency
on the ground of language affinity or
not? If it was so, who created it or
encouraged it? Can it be said that that
was dug to the absence of any legal
provision like the one which this Bill
secks to introduce now? If such a
tendency was fissiparous, the blame
for its growth and devclopment has
to be laid 4y the door of the Congress
and the Congress Government itsclf.

Sir, the Government's cnthusiasin
for the acceptance of this pernicious
principle has gone to the length of
applying it to people who prote ted
against it, in defiance of the recom-
mendations of the States Reorganisa-
tion Commission, not to merge
Vidarbha in Maharashtrg by an undue
extension of the principle of hnguistic
affinity which in reality amounted to
encourage the spirit of colonialism
against which Bharat fought and won
its freedom and cmancipation from
the British Empire.

1s not the dispute regarding the
border-land between the so-called
linguistic States like Mysore and
Mabharashtra carried on in the same
spirit? Even today, the Central
Government by appointing  various
committees for settlement of the
fssues have in a way recognised that
this offspring of separatist tendency
in the name of language though fl-
leritimate has to be adopted and given
the status of a legitimate child. That
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is the meaning of the appointment of
Pataskar Committee.

Not only that, but if some people
like the inhabitants of Vidarbha
protest against their forced merger
and ask and agitate for redress of the
gricvance, they are told that the thing
has now come to stay and the agita-
tors are dealt with in a manner that
would have put to shame even the
despots and tvrants of old.

If the Akali Sikhs make a demand
on the basis of the principle which
has been conceded thoughtlessly be-
fore, advice of sanity, necessity of
integration and national unity is given
to  them coupled with 4 threat
by moving a Bill to tell them that
separatist tendency on the ground of
language affinity is made a specifie
offence and that those who support
Master Tara Singh and Sant Fa'ch
Singh will be punizhed with imprison-
ment for three vears and not two yvears
only as before.

I venture to say that th, scparatist
tendency has grown out of a wrong
policy of the Government, and dis-
crimination against the Akali Sikhs
i not extending its  application by
denying formation of Punjabi Subg or
any other demang of that kind is net
poing to help the Government in any
way.

I deplore as much as any one of you
who stand for communal unity, the
outhreak of communal frenzy that
took place recently in Jabalpur and
certain others parts of Madhya Pra-
desh. I will have liked the Madhya
Pradesh Gov.rnment and the Central
Government to hold a proper enquiry
to probe into the causes that led to
that deplorable situation. No mercy
should be shown_  in my opinion. to
those who will be found guilty of
heinous offence in these trouble-
some days. whether the cul=-
prits be Hindus or Muslims. In the
eye of law and under our Constitution
all persons professing different faiths
and religions stand on the same foot-
ing. 1t is by doing justice that the Statg
can expect the followers of different
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communities to live in peace, co-
operate with one another and recognise
their obligations towards each other
ag good neighbours,

I submit, Sir, you cannot create that
atmosphere by passing a law. The
present law under Section 153A is
enough to deal with all these mis-
creants. What is wanteq is not law
but the proper type of officers who
have to administer the law. That is a
duty of the Government and not of
the legislature. It 1s being freay
stated in the papers and by men who
are expected to know the correct state
of things in Madhya Pradesh that the
officers did not show the vigilance and
sense of alertness that was expected of
them in the initial stages. If that
had been done, the e¢vil would have
been nipped in the bud. A thorough
inquiry would have enabled the Union
Government to ascertain the facts and
the reality of the position. For reasons
best known to the Government of
Madhya Pradesh such an inquiry was
not held, anqd now it ig a matter for
busy men to indulge in speculation ang
imaginary hypothesis,

My hon. friend Pandit Thakur Das
Bhargava has pertinently asked whe-
ther the Government can show that
the present law was useq and found
inadequate to uproot the evil and
hence the necessity of an amending
Bill to be brought here. Sir, things
are being done by the Government
also in a state of panic.

Only one point more and 1 shall
finish. Such 3 measure in my opin‘on
is a sad commentary upon the nalure
of our administration. When Congress-
men first entered the legislatures un-
der the British rule, they wanted to
use their position to abolish all re-
pressive laws made by the British
Governmcnt to suppreses the  Indian
movement of liberty. This provision
153A and Section 124A figured promi-
nently in the Bills then introduced by
the stalwarts of the Congress for re-
pesal of those laws,

What do we find today, after 14
years of independence ang after
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adoption of a Constitution that is per-
haps an idea] charter of liberties cver
written by man? We have fundamen-
tal rights ang also directive provisions,
Some of the hon. Members have shown
that the provisions of section 153A,
as they are, and the one which is pro-
posed to be substituted now gre in con-
travention of some of these rights,
particularly those rights provided in
article 19(2) (a) in the chapter on
“Fundamental Rights”. That is one
thing.

Moreover, under British rule we,
as Congressmen, protested that this
law was bad law and requircs
to be repealed. But today we,
the representatives of free
people of India, want to say that these
provisions are inadequate and so we
must have more powers to deal with
our people. It means that either we
are becoming despots and tyrantg or
our people are becoming more wicked
and vicious. I leave it to you, Sir, to
judge.

I conclude, therefore, with a request
to the hon. Home Minister to coolly
think over the whole matter and not
to be hasty in rushing it through the
House.

Mr, Speaker: I have extended the
time by one hour. Before I call any
other hon. Member, may I know how
long the hon. Minister will take?

The Minister of Home Affairs (Shri
La! Bahadur Shastri): 30 to 40
minutes. 1 ghall {ry to finish within
half an hour.

Shri Ram Sewak Yadav: We may be
given a chance.

Mr. Speaker: Which party does he
belong to?

Shbr; Ram Sewak Yadav: Socialist.

Mr. 8peaker: Though I will try Lo
sccommodste ag many hon. Members
as 1 can, I cannot give opportunity to
every hon, Member. Now Shri Guha.
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Shri A. C. Guha: This Bill rakes
up many unpleasant memories of the
last few years. My firs; reaction on
getting this Bill is that it is an ad-
mission of failure and defeat on the
part of this Government. After 14
years, the Government hav, to feel
the necessity of coming before this
House to strengthen their legislative
power for checking fissiparous and se-
paratist tendencies in the country.
These tendencies, 1 am afraid, have
rather been allowed to develop, (o
grow into an untoward proportion dur-
ing the last few years, mostly due to
administrative weaknesses. I do not
know whether this amending Bill will
improve the position in any way un-
less the Government make up their
mind to be more energetic in enforc-
ing the policy which they have in view
in presenting this Bill

For the last few ycars, on severa!
occasions, matters have come up be-
fore this House which were not plea-
sant for the Government or for the
nation, Many unpleasany things have
occurred in many parts of the country
and the Government, 1 should say,
ought to have been more careful, more
vigilant and more energetic in check-
ing the undesirable developments in
the country. The Government ad-
ministration, in a way, have helped
the development of these fissiparous
and separatist tendencies. So, T should
cite a few cases here,

The States Reorganisation Commis-
sion specifically mentioned the domi-
cile rule prevalent in many States.
The domicile rules in effect made cer-
tain categories of people in certain
States into a somewhat sub-status citi-
zens. Under these domicile rules cer-
tain sections of the people in certain
States have been denied the right of
employment, the right of avocation, the
right to possess property and maLy
other rights. Even the educational
rights have been denied. Government
did not take any step to check or to
curb such propensities of the State
Governments.

After the rcport of the States Re-
organisation Commission, just five
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Years ago, they issued a memorandum
to the State Governments. But, have
they ever cared to see whether the
State Governments have been respect-
ing that memorandum or whether they
have been simply ignoring the instruc-
tions and directions given in that me-
morandum? Now there is a talk that
the Government will make the pro-
visions of the 1956 memorandum obli-
gatory on the State Governments. I do
not know whether under the existing
provisions of the law and the Consti-
tution the Centre can make the 1956
memorandum obligatory on the State
Governments to be complied with.
Anyhow, if the Central Government
have sent some directives or instruc-
tions to the State Governments, I
think they should have taken care to
see that the State Governments com-
ply with them and act up according to
the directions imposed by that memo-
randum. I hope something will be gone
fn that direction.

The Constitution was amended to
give protection to the linguistic mino-
rities and to help the integration of
the Indian nationbhood. Article 350B
provided for the appointment of a
Special Officer. But if you rcad that
article. you will be surprised that such
an ineffective article should have been
put in the Constitution. It reads:

“(1) There shall be a Special
Officer for linguistice minorities to
be appointed by the President.

(2) It shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provided for linguistic minorities
under this Constitution and to re-
port to the President upon those
matters at such intervals as the
President may direct, and the
Presideng shall cause all such re-
ports to be laid before each House
ot Parliament, and sent to the
Governments of the States con-
cerned.”

No executive authority has been
given to the Linguistic Minorities
Commissioner. as he has been desig-
nated, or to the Central Government,
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not even to the President of the Re-
public of India, to take any action on
the recommendations of the Commis-
sioner for Linguistic Minorities. What
is the use of appointing a special
officer and asking him to make reports
if no action is taken on those reports?
I think three or four reports have been
submitteq by him and on two occa-
sions his reports were debated by this
House and every hon. Member men-
tioned that the report was scrappy.
And practically every State Govern-
ment  ignores  his recommenda-
tions. I think Government should
take certain powers to see
that the recommendations of the
Commission for Linguistic Minorities
are made obligatory to be enforced by
the Government. Since the State
Governments seem to take these re-
commendations very lightly at least
some authority should be given to the
Central Government to see that the re-
ports of the Commissioner for Linguis-
tic Minorities are not thrown to the
waste paper basket by the respective
State Governments,

Pandit Thakur Das Bhargava (His-
sar): The Central Government can
issue a directive to the local govern-
ments to behave in a certain manner,
that is, according to the report of the
Commissioner.

13 hrs.

Shrji A. C. Guha: In article 350B
there ig no provision like that.

Pandit Thakur Das Bhargava: This

was the argument of the hon. Home
Minister,

Shri A. C. Gubha: Might be, but I
do not think any such step has been
taken by the Central Government,
that is, of giving a directive to the
State Governments for the implemen-
tation of the recommendations of the
Minority Commissioner’s report. Any-
how, if anything has been done, I am
sure the hon. Minister will mention
it and 1 shall be happy if anything
has been done. But my impression is
that this officer is completely impotent
and is without any authority. Even
the Central Government has not got
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any guthority to implement the re-
commendations of this officer.

Much has ben said about linguistic
matters. That, I feel, is the greatest
menace to the integration of India, It
is a greater menace than communal
or religious dissensions because reli-
gious groups are dispersed throughout
the country ang there will be hardly
any occasion for them to claim seces-
sion. But linguistic groups are con-
centrated at particular places and there
may be claimg for sccession from the
Indian Union except in the Nortn-
East borders. Such claims have come.
1 do not know whether such claims
would not come in future. So, this
is the most important thing we should
be careful to guard against.

I do not like that the majority lin-
guistic group should sacrifice their lan-
guage, but at the same time the mino-
rity linguistic groups also should oe
given some protection. The States
Re-organisation Commission's report
has said on page 216:

. .we wish to emphasise
that no guarantees can secure a
minority against every kind of dis-
criminatory policy of a State
Government . Therefore, if
the dominant group is hostile to
the minorities, the lot of mino-
ritieg is bound to become unenvi-
able.”

This is the position of the linguistic
minorities in most of the States. This
is the greatest danger to our national
integration.

Yesterday one hon, Member from
the Tribal areas of Assam gpoke in
vehement terms. We may not like the
tone or vehemence of his specch, but
1 think the House will agree that
there is sincerity in his speech and
that he has spoken from his own per-
sonal bitter experience. His language
may be somewha¢ strong. His vehe-
mence we may not like, but surely we
cannot dismiss his speech without any
considerstion. That requires serious
consideration from the Government.

A few monthg ago a Muslim Conven-
tion was gllowed t0 be held here, pere
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[Shri A, C. Guha]

haps with the blessings of some big
persons of this Government. That was
a great mistake, 1 should say. This
is, I think, the beginning of a new
chapter in Indian political field. I
am sorry to say that certain speeches
were made by responsible hon. Mem-
bers of this House in that Convention
which were not at all desirable and
which I dig not expect from such
senior hon. Members of this House.
It will be an utter negation of truth
to say that the Muslims in India have
been reduced to the statug of sub-
citizens or second-rate citizens. They
enjoy all the privileges of Indian
citizenship and the highest positions
in the country have been kept open
to them. Posts of Governors, High
Court judges, ambassadors and every
other post has been kept open to them.
There is no bar to them. But I can
agree that in the lower level there may
be some discrimination. But that is
not only because of religion. Such
discrimination occurs even on the basis
of caste, language and religion also.
If you go to any office, you will find
that if the head of the department be-
longs to a particular caste, language,
province or religion preference is given
as regards appointment ang even pro-
motion to people belonging to his
caste, religion, province and language.
That is a thing which is very preval-
ent and common in the administration,
That, 1 think, is a very disintegrating
factor in our Indian administration.
Much of the spirit of separatism deve-
lops from this administrative discri-
mination on the score of caste, lan-
guage, religion etc. That ig also a
point which the Governmeng should
consider.

Coming again to this Muslim Con-
vention, the immediate result of this
Muslim Convention, is the revival of
the Muslim League in different parts
of the country. UP. was perhaps the
spearhead of the demand for Pakistan.
It was not Punjad. It was not Bengal
Bengal resisted the demang for Pakis-
tan for a pretty Jong time. Punjab
also resisted the demand for Pakistan
for a pretty long time. Bengal we
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under the Krishak Praja Party ad-
ministration then and Punjab was
under the Union Ministry’s adminis-
tration. It was UP., which was the
spearhead of the demandq for Pakis-
tan. Now again we find in the papers
that the Muslim League has been
formed in U.P. and is going to contest
a number of seats both for the local
Assembly and for Parliament. It ijs
an ominous development and Govern-
ment should not take it easy. They
should see what can be done.

I am not in favour of putting an
omnibus ban on all communal or-
ganisations. It will be very difficult
to define a communal organisation.
Which organisation is communal and
which is not is very difficult to define.
Simply the name cannot justify any
political party being communal or se-
cular. Under the garb of the name
there may be many other things. So,
it is not so easy. But still the Gov-
ernment should be careful about this
revival of the Muslim Leage in many
parts of the country, particularly in
U.P, ang in Kerala,

There were some rumblings in West
Bengal glso. Fortunately communa-
lism hag never thrived in Bengal as
much ag it has in other States. Neither
the Hindu Mahasabha nor the Muslim
League, I hope, will have much in-
fluence in Bengal. As the last two
elections have shown the Hindu Maha-
sabha has never been able to capture
any seat in West Bengal,

13.07 hrs.
[MR. DePUTY-SPEAKER in the Chair)

There is a talk about 3 Hindu Con-
vention. 1 think the Hindug of India
are in a secure position. They can
afford, for some time at least, to take
a generous view of the minorities, even
of some of their undesirable activitics.
1 hope the Hindus will not hold any
such Hindu Convention just to make
a counter-show against the Muslim
Convention. That will not be quite to
the dignity of the Hindus of Imdia.
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In certain parts of Bengal and
Assam there have been some undesir-
.able activities for some time. Pro-
Pakistan leaflets, banners anq other
things have been found in possession
©of a number of persons. I wish the
‘Government haq taken some stern
action on the find of such things. Only
‘about two or three years ago, 1 think,
a sort of a large religious congregation
of Muslims squatteq on the streets of
Howrah for hours together.

Mr. Deputy-Speaker: The hon.
Member's time ig up.

Shri A. C Guha; They were shout-
ing ‘Pakistan Zindabad’ slogan. The
‘Government did not take any action to
disperse the crowd in time. 1 think
the Government should not have
shown such weakness in these matters.

Since you have rung the bell, 1
shall try to conclude my speech. As
regards the provisions of this Bill, I
do not feel that this Bill, as I have
stated carlier, will much improve the
position of the Government in regard
to legislative measures. The existing
section 153A gives all the authority
that the Government requires. In
the amendment they have only spot-
lighted the grounds, namely, promo-
tion of communal hatred and other
things. Religion, race, language, castc,
community—only these four or five
points have been spotlighted in the
amendment; otherwise, I think, the
amendment does not give any greater
authority to the Government than
what is already existing under section
158A.

The increase in the punishment from
two years to three years ig not of
much significance. I do not know why
they have said in the last line of this
amending claus, “shall be punithed
with imprisonment which may extend
to three years, or with fine. ... .. ” That
means a judge can simply impose a
fine gnd not give any sentence for im-
prisonment. 1 think that alternstive
should not be there. It should be
surely imprisonment. Fine may or may
@80t be there. I think the hon Minis-
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ter will look into this anq ree whether
‘or' could be changed into ‘and’.

I would request the hon. Minister
to see if he could retain the Explana-
tion to the existing section 153-A. This
Explanation is the safety valve for the
expression of genuine grievances, As
has been stated by Shri Naushir
Bharucha, even the statement of the
Prime Minister made of course on the
floor of the House, is beyond the juris-
diction of any court or authority.

Shri Naushir Bharucha (East Khan-
desh): What I meant was, it would
attract the mischief of the section if
it had been made outside the House.

Shri A. C. Guha: Had it been made
outside, it may have come within the
mischief of the amending Bill, unless
this Explanation is there. I hope he
will see if he could retain this Ex-
planation. Expression of genuine grie-
vances should not be made punishable.
The executive should not be given any
authority to punish persons for giving
expression to genuine grievances.

Mr. Deputy-Speaker: Shri Ranga,
five minutes or ten minutes,

Shri Ranga (Tenall): 1 will take
two minutes.

Sir, I am not in favour of this House
passing this Bill at this stage. I
would rather that it should be sent
into circulation so that we would be
in a better position to know the mind
of the people as expressed through
various organisations before we pro-
ceed with passage of this Bill. The
Bill seeks to give much more power
than has already been given by an
earlier Act to the executive. So much
depends on the manner in which the
executive will be enforcing this law.
We have come to g stage. as wag men-
tioned by Shri Tyagi yesterday, when
we cannot be quite sure that the Gov-
ment of the day either(in the States or
here, would implement, would enforce
this legislation in an entirely impas-
tial, effective, constructive manner.
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[Shri Ranga)

Only the other day, one of my
comrades and respectedq colleagues,
the head of the Swatantra Party in
the Punjab was taken into detention.
Until now, the grounds on which he
he has been detained have not been
published. Efforts wcre made by so
many of us to obtain the grounds and
we have not been vouchsafed with the
information. So much so, it has not
become possible for us even to move
for habeas corpus writ for Sardar
Udham Singh Nagokce. He has had
nothing to do with Akali Punjabi
Suba agitatiop as it is being organis-
ed and carried on, He was carrying
on our party's work. He was main-
taining liaison between our party and
those who are associated with our
party, Master Tara Singh and those
friends of us. For the sin of that, he
has been clapped into jail. We
do not know why. The Govern-
ment does not care to give us the
reasons. [ have sought permission
through my hon. friend the Home
Minister here to interview him. That
permission has not so far been given.
Ncither the Punjab Chief Minister nor
the Home Minister here is in a posi-
tion to know why such a permission
ought not to be given to me and has
not been given to me¢ and why the
friends of Sardar Udham Singh
Nagoke have not been given the rea-
sons for which he has been detained
and in that way, to move the Supreme
Court or the Punjab High Court for
habeus corpus. If this is the manner
in which these laws are to be enforced
in our various States, how can we
be expected to repose so much con-
fidence in them and in their sense of
impartiality as to place this additional
power also in their hands, that too,
just in advance of the elections?

One would have understood if a
legislation like this had been brought
forward soon afier the genera] elec-
tions, so that the country would have
four years time to know how this
legislation would be enforced. It
would have been open to any Member
of the House to bring forward an
amendment to the Bil] in order to
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avoid the mischief or the wrong
manner in which the Government
behave. Now, we have no opportunity
at all to know how the Government
is likely to behave at the time of the
next elections. My hon, friend from:
the Tribal Areas warned the country
yesterday. My hon. friend Shri A. C.
Guha also warned the country that
the minorities have got very many
grievances and therefore, would have
the necessity to ventilate their griev-
ances and they should not be brought
within the mischief of this legislation,
and that they should not be brought
within the mischief of the legislation
merely because they used certain
words or make certain gestures or
behave in some manner which would
upset the local officers concerned or
Joral Ministers or legislators who
would have influence with the
Ministers. It would upset them to
such an extent that they would
invoke the aid of this legislation and
they would all be clapped in jail and
even long before they are clapped,
many more will be prevented from
carrying on legitimate espousal of the
cause  We do not know how it will
be enforced. Tha. is the fear. That
is the reason why I am pot able to
arsociate myself with this Bill,

Miany more things can be soid.
Many hon. Members have aircady
urged almost all those reasons that
can be urged in opposition to the Bill
as 1t 1s sought to be passed at thig
stage. Therefore, in conclusion, I
would only like to say this. If the
hon. Home Minister and the Govern-
ment are keen on preventing
communalism from playing a
major role, a destructive rule, a
perverse role at the time of
the the next general elections, what
they ought to do is not to proceed
with this or similar Bill, but to call a
conference or series of conferences if
necessary, of all the leaders of the
various political parties and others
associated with them and various orga-
nisations also and try to find a formula
by which they would be able to get
the general consensus of agreement as
between themselves to prevent com-
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munalism from being exploited or
pitch-forked into vicious prominence,
at the time of the general elections.
That would be much better than this.
I do not think this is likely to serve
that very purpose. On the other hand,
it can be mis-used and mis-used badly,
because we have very many people
placed in very high authority and
power who cannot be said to be be-
having in a responsible manner.
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Shri Lal Bahadur Shastri: Mr.
Deputy-Speaker, Sir, I have listened
to the speeches of hon. Members with
carefu] attention, and ] must say that
although there has been somce criti-
cism of this Bill, it has been gencrally
said that the principles on which the
Bill 1s based are sound, and they
should be generally acceptable to all,
specially to political parties. There
is some difference of opinion on cer-
tain clauses. especially about the
omission of the explanation which
was provided in the original section.

Some other objections have also been
raised. I shall go into them a little

later.
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[Shri Lal Bahadur Shastri)

I am g bit surprised that there
should be a demand for the circula-
tion of this Bil] for eliciting public
opinion. The problem of communal-
ism or casteism or provincialism is
nothing new for us. This bane of
communalism has been here jn this
country for many many years. But
formerly it was mostly due to the
then foreign Government which
essentially  believed in the divide-
and-rule policy. But I hesitatc to
say so, because there is no point in
criticising them when, even after 14
years of independence, we find that
those feelings and scntiments  still
persist in one form or the other.
Besides communalism, it is  most
unfortunate that certain other fissi-
parous tendencies are also raising
their heads, whether it is casteism or
provincialism or, during the recent
past, if I might use the word,
linguism. I am quite sure that the
whole House fully realises the
gravity of the situation in so far as
these distintegrating tendencies  are
concerned.

This matter has been discussed cff
and on in this House, and therc has
been a demand from this House that
Government should take effective
action against communalism and
other disintegrating forces. It has
been discussed in several State
legislatures, and the House is aware
that this matter was recentky dis-
cussed in the conference of the Chief
Ministers more than once; and the
genreal opinion was that we should
do something and move in the matter
a3 early ag possible.

Shri Vajpayee some time back had
raised the question and asked me
whether the proposal for bringing up
a measure for declaring certain com-
munal organisations ag unlawful had
been considered or not, what decision
Government had taken on that parti-
cular matter. As I said before, we have
given thought to that question, but, as
I have said before, there are various
aspects of the problem which should
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be carefully considered before we
come up to this House or before
Government comes to a final conclu-
sion.

In fact, I thought the House would
appreciate our approach. We do not
want to go the whole hog in the mat-
ter, and I am not quite able to appre-
ciate what Shri H. N, Mukerjee meant
whei he said that a more comperhen-
sive Bill should have been placed
before this House. His wishes would
have been perhapd fulfilled if we
had come up with a Declaration of
Unlawful Associations Bill or some-
thing like that, but we have not done
so, and it should not be misinterpret-
ed. Of course, as 1 said, we have
positively to consider various aspects.
but secondly, in view of the forth-
coming elections, if any such measure
is brought before the House,—and
frankly speaking, I do not rule out
that kind of measure at all—if any-
thing is done on those lines at she
present moment, I have no doubt that
especially the Members of the Opposi-
tion, and the Opposition parties, will
bring up or level the charge that the
Government is deliberately doing it
in order to put themselves in an
advantageous position.

So, we did not do that, and we
have merely come up with a restrict-
ed amendment of the Act with a view
to take action against individuals, and
not against organisations, individuals
who meddle in communal or caste or
linguistic politics. If they behave or
act in a manner which creates enmity
and hatred between community and
community or between different
classes of people, there should be
some power with Government to take
action against them. If any individual
behaves in that manner, I think the
House will lend full support to Gov-
ernment that action is taken against
him, so that his improper activities
are counter-acted.

Why do we come up with this Bill?
As the House is aware, there was the
Criminal Law Amendment Act of
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1908 under which, I think, any orga-
nisation coulq be declared unlawful.
This Act was declared ultra vires by
the Madras High Court, but later on
it was upheld by the Supreme Court.
There was section 124A of the Indian
Penal Code, which was also declared
ultra vires by some High Court

An Hon. Member: Punjab High
Court.

Shri Lal Bahadur Shastri: Punjab
High Court. I said some High Court.
They doubted the validity of  that
provision. Personally speaking, I do
not feel unhappy over it that the
High Court and the Supreme Cour!
should have come to that decision, be-
cause conditions have entircly chang-
ed, and in the present context the par-
ties and the Members of the Oppo-
sition and others are free to speak
against the Government, criticise the
Government for its failings and for
taking other legitimate action.

Shri Jagdish Awasthi (Bilhaur):
Against the English language also?

Shri Lal Bahadur Shastri: I am now
talking of Government. I am saying
that the hon. Member is free to
criticise us. condemn us, for all fail-
ings, for the failings of Government.
So, thase powers needed are not
there, and we have now to face the
existing or present situation in which,
as I said before, these tendencies are
on the increase.

It is said that Government is guilty
in this regard. That is what Shri Guha
just now said, but he should not forget
his own responsibility. 1 am prepared
to accept our failings, but as an old
Jeader and old guard of the national
movement, Shri Guha has no less
responsibility than a Minister who
sits on these benches. The organisa-
tion of which he is a distinguished
member may not have succeeded—
and he is a member and 1 am also a
member—and 1 venture to say
that the leaders of the Opposition
groups have also failed,. . .

Shri Tyagi (Dehra Dun): More.

Shri Lal Bhahdur Shastrl: ... ......
because it must be admitted that we
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have not been able to remove the
vicious feeling that existed before and
exists toady in the minds of the diffe-
rent communities. Unfortunately, as
I said, in certain matters jt is on the
increase, because formerly the lang-
uage problem did not rouse such pas-
sions.

Therc was a good deal of casteism
before. There were caste organisa-
tions also but on account of elections
it seems that caste feelings are also
on the increase. May I ask the House
whether it is not time for us to move
at least to some extent in this direc-
tion {o counteract and check it? I
shall read out what the Constituent
Asscmbly, in 1948, had  passed. It
said:

“Whereas it is essential for the
proper functioning of democracy
and the growth of national unity
and solidarity that communalism
should be eliminated from Indian
life: This Assembly is of opinion
that no communal organisation
which by its constitution or by
the exercise of discretionary
powers vested in any of its officers
or organs admits or excludes from
its membership persons on grounds
of religion, race and caste or any
other .,

1 will not read the whole of it. At
the end, they say:—

“All steps. legislative and admi-
nistrative, nccessary to prevent
such activity should be taken.”

So, the Constituent Assembly has
directed that all steps, legislative as
well as administrative, necessary to
prevent such activities should be
(Interruption). That i{s the
the Resolution of the Constituent
Assembly passed in April, 1048,

Shri Tyagl: The emphasis was on
‘administrative’.

Shri Lal Bahadur Shastrli: Admi-
nistrative as well as legislative. The
words are there. How can Yyou
emphasise the one rather than the
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[Shri Lal Bahadur Shastri]
other? I know all administrative
action has got some sanction behind
it

Shri Hynniewta (Autonomous Dis-
tricts—Reserved—Sch, Tribes): May
1 ask the hon. Home Minister why
that Resolution of the Constituent
Assembly does not find a place in the
Constituiion?

Shri Lal Bahadur Shastri: All
administrative acts have got sanction
behind them, and the sanction is that
of law. No administration can func-
tion unless there are adequate legisla-
tive measures for it to enforce their
administrative orders. Therefore, in
this background, I am surprised at the
motion that this Bil] should be sent out
for circulation for obtaining public
opinion,

The other suggestion made by Shri
Mukerjee was that it should be post-
poned for two reasons, Firstly, he said
that there is the National Integra-
tion Committee which is still meeting
and has ye to submit its final ropoct.
Sccondly, it might be brought up some
time later when it has been further
discussed and considered amongst a
group of people or between Govern-
ment and others.

In so far as the National Integra-
tion Committee is concerned, I am not
quite certain—I did make enquiries
only this morning and I was told that
the later report, the printed copy of
which was sent to me also is the final
report—it perhaps is the final report
the Committee. It is a different mat-
ter that the Nationa] Integration Com-
mittee continues to exist and mects
from time to time, and discusses mat-
ters and makes further suggestions.
But, the suggestions apart, what 1s
more important for the National Inte-
gration Committee is to see that their
recommendations  which have been
accepted by Government are imple-
mented. So, it is specially for that
purpose that the National Integration
Committee continues to function; and
it should continue to function. But
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they have dealt with almost all the
major points and they have been
embodied in the final report’ they
have given to the AICC, a copy of
which has also been received by Gov-
ernment.

Shri H, N. Mukerjee (Calcutta-
Central): May I ask if it is not merely
an interim report which the Commit-
tec has submitted? And the idea of
an interim report itself implies that
it will be finalised—perhaps it may
take not too long a time.

Shri Lal Bahadur Shastri: I do not
know. I enquired from Shri Sadiq
Ali, the General Secretary of the
AICC, who is, perhaps, also the con-
vener of this Committee; and he him-
self has indicated to me that in the
sense that the report has been sub-
mitted to the Working Committee and
approved by them and later on consi-
dered by the Conference of  Chief
Ministers and approved by them also,
in that sense, it is final. That is what
he has informed me.

Shri Vajpayee (Balrampur): May 1
ask a clarification, whether this Com-
mittee Has been convened at the ins-
tance of the Prime Minister in his
capacity as Prime Minister or has it
becnn convened by the Congress Party?

Shri Lal Bahadur Shastri: It was
convened at the time of Bhavanagar
Congress and by the Congress and not
by the Prime Minister.

Pandit J. P, Jyotishi (Sagar): Does
not an interim report say the very
necessary things that are to be imple-
mented? Are not things suggested in
the interim report the things in
which we do not want delays?

Shri Lal Bahadur Shastri: Ag I
said, almost all the major points have
been covered in that report and I
have nothing further to add to that.

The second point of Shri H. N.
Mukerjee is postponement of the Bill
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My difficulty in that is that if we post-
pone it we will have to bring it in
the November-December Session. If
we bring it then. if not Shri Mukerjee,
some of his other colleagues on the
opposite side will get up and charge
us with having deliberately brought
it just on the eve of the elections in
order to create difficulties for them.
So, if something has to be done it has
to be done here and now in this ses-
sion.

I, therefore, consider it very advis-
able that we should consider this Bill
now and the House should give its
approval.

I so far as the objection that sec-
tion 153A is sufficiently wide—and it
was said that no change is really re-
quired—it has to be realised that the
difference between the original sec-
tion and the present one is that it defi-
nitely pointg out to caste, community,
religion and language etc., which was
not there. In fact, we want to restrict
it to thesc specific matters and not
make it as wide as before. It has to be
remembered that in olden days this
section 153A was generally used for a
different purpose. We cannot have
that purpose in view, in the context of
the broad and radical changes we
want to bring about in the present
social order. It is, thercfore, essen-
tial that propaganda and conflict in
regard to matters like caste, commu-
nity and religion etc. should be speci-
fically laid down,

Shri Tyagi: May I just enquire
whether there is any High Court or
Supreme Court ruling to say that these
caste, community and religion are not
covered by the old section 1563A of the
Code? What was the justification for
a change if these were covered al-
ready?

Mr. Deputy-Speaker: That is the
reply given by the hon. Minister.
These were included and there were
certain other things also covered and
they want to exclude them.

Shri Tyagh: Shall 1 take it that the
offences committed on other grounds
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will be excluded? I want the Minister
to say whether if these were covered
there was any difficulty in any piose-
cution in that respect or is there any
ruling.

Shri Lal Bahadur Shastri: If he
will see clause (a) of section 153A, he
will find that it mentions religion,
race, language etc. or any other ground
whatsoever, So, other things are not
really different. Our purpose is
pointedly to bring out these things—
communalism, etc. so that people may
know.

Shri Tyagi: My point is this. Was
it ot covered already under 153-A7

Shri Lal Bahadur Shastri: General-
ly, it was covered. It has to be pin-
pointed. 153-A of course in a sense
was meant to deal with class conflicts
and class struglies. Tyagiji wiil
remember that in the old days it
was used against those Congress
workers who agitated for the aboli-
tion of zramindari. In that context it
was used and also for different pur-
poses, Formerly, it wag made to
cover hatred between different classes
of citizens of India. Nothing was
mentioned about communalism or
casteism. They were very particular
at that time to nip in the bud any
kind of class conflict. Similarly. in
this Bill we want to pinpoint these
things on which we want to lay em-
phasis. 1 said that in the present
context it is necessary. If there is
violence in any case, action will have
to be taken.

Mr. Deputy-Speaker: The scope of
this Bill is as wide as the previous
section in the Indian Penal Code?
That is what the hon. Members want
to know. Has it been narrowed down
in certain things or has it been made
broader to include more things that
were not there before.

Shri Tyagi: Classwar has been
accommodated; if there is economic
dispute that has been excluded..
(Inte. ruptions).

Shri Tangaman! (Madurai): The old
section included commumnal cases also.
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[Shri Tangamani]

There are so many judgments to show
that, If there was for instance, a
campaign against Muslims or their
practices, that came under the mis-
chief of 153-A.

Shri Lal Bahadur Shastri: I never
said it did not. In the old days it was
generally used for other  purposes
also; sometimes it was used against
those who promoted communal dis-
harmony or enmity.

Shri Raghubir Sahai: Tyagi him-
self was convicted under section
153-A,

Shri Lal Bahadur Shastri: That is
very good.

Shri Tyagi: That is very good? 1

thought you would sympathise with
me.

Mr. Deputy-Speaker: Would that
sympathy be of any avail now?

Shri Lal Bahadur Shastri: In those
days no sympathies were shown to
those who went to jail. But all I say
is that the powers which were there
£till remain. Certain things have been
specified clearly; that is what I want-
ed to emphasise.

The second point is about the sen-
tence provided for; it has been in-
creased from two years to three ycars.
The idea mainly wag to make it a
little more deterrent, After all it is
for the courts to decide as to what
punishment should be awarded.

Shri A. C, Guha: The decision of
the courts may mean imprisonment or
fine or both.

Mr. Deputy-Speaker: That is the
usual theme in the whole of the
Indian Penal Code.

Shri Lal Bahadur Shastri: It is al-
ways left to the discretion of the court
‘whether punishment should be heavy
or light,
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There has been some criticism over
the omission of the explanation. Our
intention in omitting the explanation
is with a view to cast the responsibi-
lity on the offender to prove that his
intentions were not malafide or mali-
cious,

Shri A. C. Guha: In the amending
clause, there is no question of motive;
it speaks only of results; no question
of intention is there.

Shri Lal Bahadur Shastri: It has
been argued in this House by several
hon. Members that if any person
speaks or writes in order to cxpress
his grievances which pertain to his
community or caste, he should have
the freedom to do so and it wag said
that this explanation which was there
gave protection to such persons but
now it has been removed and therefore
no protection was left. It may cause
some doubts and misapprehensions.
But I shall frankly say how our mind
works. We feel that in this matter
the responsibility should be on the
offender to prove his intentions were
bona fide. Ag has been said before.
many hon. Members thought that even
this Bill would not prove effective. If
that is the gcneral feeling of the
House, the House should certainly lend
its support to the omission of this
explanation because it throws the
whole responsibility of proving the
innocence on the offender.

1 do not want to accuse anybody
but good people are not prepared to
come forward for giving evidence
even in right cases. I can quite
understand people not going to give
evidence in wrong and fabricated
cases; they should not. I do not think
it is the practice in other countries,
instead good people of the society
offer themselves and welcome the
opportunity to appear before the court
in o~der that the wrong person may
be punished. Here it has been
exceedingly difficult to get good wit-
nesses, Sometimeg the police is cri-
ticised and condemned that it has its
own dalals and regular witnesses who
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come and appear before the courts.
Either we want to be effective or do
not want to be so. The House has to
decide this question. # you want to
be effective, heaveng are not going to
fall. It is a bailable effence; he can
come out on bail and defend his case
in the court and it is for the court to
decide whether the man is right or
wrong. It was felt that if we wanted
to be really effective, we would have
‘to cast this responsibility on the per-
son against whom a chargesheet is
brought forward.

Pandit Thakur Das Bhargava: So
far as that person is concerned, the
courts will be quite ineffective. Sup-
pose you find a man has got good
motive and good intention, even then
conviction must follow. Courts can-
not help him,

S8hri Tyagi: 1 think to allay the
misunderstandings. I should appeal to
the Home Minister to agree to keep
the explanation as it is, because it is
not harmfu] at all.

Shri A, C. Guha: In the amending
Bill there is no mention of “intention”.

14 hrs,

Shri Naushir Bharucha: 1 was ask-
ing for the insertion of the words,
“maliciously promotes.” But will he
at least accept the words, ‘“whoever
intentionally promotes.”

Mr. Deputy-Speaker: Then the
burden is changed That would go
against what the Home Minister has
been arguing now.

Dr. Krishnaswami (Chingleput): It
is the explanation.

Mr. Deputy-Speaker: That is a
«different thing. Shri Naushir Bharu-
<ha's amendment does change the
.stand of the Home Minister.

Pandit Thakur Das Bhargava: In
the words “attempts to promote™,
smplicitly the intention must be
proved. There is some ruling about
it in the Bombay High Court.
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Shri Naushir Bharucha: Some
courts may not take that view,

Pandit Thakur Das Bhargava: The
general grievances also come into it.
The courts are helpless, and they hold
the person guilty, if that provision
continues to be there.

The Deputy Minister of Law (8hri
Hajarnavis): How is the intention to
be proved? It is not the subjective
condition of mind. It is to be infer-
red as the natural, probable conse-
quences of the act,

Shri Naushir Bharucha: That comes
later on.

Shri A. C. Guha: Then there is no
question of intention.

Mr. Deputy-Speaker: That should
make no difference. As far ag Shri
Naushir Bharucha’s point is concern-
ed, if “intghtion” stands, the burden
ig on the prosecution and the court
would first ask the prosecution to
prove it.

Shri A. C. Guha: This question may
be deferred. It may be taken up
tomorrow, or at 5 O'clock today.

Mr, Deputy-Speaker: We have to
take up the clausc-by-clause conside-
ration today.

Shri Tangamani: May [ say a few
words about the explanation?

Mr. Deputy-Speaker: Well, if the
hon. Minister yields every time, I have
no option!

Shri Lal Bahadur Shastri: [ have
given my views in the matter. and
I still feel that if we really want te
be effective, we will have to give up
this explanation. But those hon.
Members who do not agree with it
will get another opportunity when the
clauses are discussed. They can speak
at that time.

Much has been said generally that
the Bill is being brought at this time,
keeping our eyes on the forthcoming
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elections, ! do not want to go into
that aspect of the matter. But I do
want to say that it is during the elec-
tions that political workers and politi-
cal parties come into contact with
millions of people. It is at that time
very essential that communal or
caste propaganda and other propa-
ganda of that nature are not made.
It ig true that there can be propa-
ganda madec always. At the time of
the elections however or just before
the elections if, for the sake of winn-
ing the elections, we indulge in these
things, we are unfair to the people
as a whole, I do not say that we are
absolutely faultless in this regard.
Of one thing, of course, I have no
doubt, and that is in so far as fight
against communalism ig concerned,
the Congress is by far the most supe-
rior organisation in the country. But
in other matters, it is the Members
of the Opposition who sometimes
force its hands, For example, take
casteism. The Mcembers of the Oppo-
sition, I hope, will pardon me when
I say that they have not got enough
following in the country.

Shri Vajpayee: That is obvious.
Otherwise we would not have been
on this side.

Shri Lal Bahadur Shastri: Shri
Vajpayec said so many things but I
do not know why he gets so much
upset when I have to say something
against his party and not against
him. What happens is, in the consti-
tuencies where the Opposition finds
itself in a weak position, it puts up a
person belonging to a caste which has
got a substantial population in that
area,

An Hon. Member: The Congress
Party also. '

Shri Lal Bahadur Shastri: I have
not denied it.

Mr. Deputy-Speaker: The other side
has had the opprtunity, when the
Congress was accused. Now, it is this
side. How can I stop that?
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Shri Lal Bahadur Shastri: But we
do not do it because we have support
of other kindg in the country, We
have the support of the people as a
whole, and therefore it is possible for
us to find a suitable candidate and to
resist those candidates who belong to
a particular caste or community. I
was saying that the other parties
beirsg in a minority or with practical-
ly no following, seek every means to
win over a particular constituency.
It is therefore that I wanted to address
this to Shri H. N. Mukerjee and his
friends like those who sit on the
other Benches: namely, to their creat-
ing a feeling of casteism and almost
to some extent forcing our hands
which is surely not good. m any case,
I am quite sure that this measure is
not going to impede or come in the
way of any party or any organisation
in so far as elections are concerned.
But I am quite clear in my mind that
the kind of propaganda which is being
carried on at the present moment is
really dagnerous and it is being done
only with a view to fight the party in
power. If it is legitimately done, it is
perfectly justifiable. If I show some
handbills to Shri H, N. Mukerjee or to
any Member of the Opposition, I am
sure he will feel shocked: the kind of
leaflets that have been printed end
circulated even in Delhi. I cannot use
words for this kind of notices that
are circulated. We have seized them.

Shri Vajpayee: May I know whe-
ther action has been taken in regard
to those notices?

Shri Lal Bahadur Shastri: Certainly
action is being taken. He should
know that all these leaflets have been
confiscated and the persons concerned
are being prosecuted. It will be very
unfortunate if sober and sound Mem-
bers like Shri Vajpayee do not see
within their own parties what the in-
dividual members are doing. I do not
say about his party: his party may be
holding a particular opinion. But we
should be honest within ourselves. I
am prepared to be honest with my-
self and my party. The other par-
ties who claim that their organisation
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is open to all should be vigilant
enough to see within themselves and
within their parties. Every party
has to be seli-critical. We must be
prepared to see our owp failings,
und my compliant is that generally
we do not do it. Especially the paties
which are in the Opposition do not do
it. They are prepared to level charges
against others, but they are not pre-
pared to see what they or their own
members are doing. I am sorry I have
gone into this question, but I merely
wanted to assure hon. Members that
this Bill has nothing to do with the
election: at all. But I would forcefully
put it, that I am equally clear that if
communal or caste or other propa-
ganda is carried on during the com-
ing months, it must be checked and it
should be prevented.

There is a fear that it would not be
properly implemented. Shri Tyagiji
raised that question. He referred to
the Rampur case. But Shri Tyagiji
has to remember that the Rampur
case must have taken place under the
present section 153A of which he is
somewhat enamoured, because he does
not like the amendment. So it is not
the Act or the law, but it is the pro-
per implementation of it that is very
important. I am almost certain that
because in these cases it would be cer-
tain political persons against whom
action might be taken, the district
authorities will be very cautious, very
careful and will do nothing which
might prove wrong because they are
more afraid of the Members of the
Opposition than the Members of this
party. (An Hon. Member: Question)
(Interruption)

Mr. Depaty-Speaker: Order, order.
If there is a contest here then they
are afraid of every side or they are
not afraid of any side.

Shri Lal Bahadur Shastri: I have
no doubt that there will be no misuse
and this will be used as discreetly

as possible.

There were a few small points rais-
eod by Shri Vajpayee, and Shri Muker-
jee and others. I ghall just refer to
them. Shri Vajpayee referred to the
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holding of the Muslim Convention.
Someone said that it was held with
the support of the Government. Of
course, the Government did not come
into the picture, but it is true that tha
Congress organisation was consulted.
But the hon. Member knows what
views have been expressed in regard
to some of the statements made in
that convention by the Congress lea-
ders as well as the Prime Minister
himself.

As regards the Hindu Convention, I
do not know if it is going to be held
and whepn it is going to be held. In
any case, if it is held in any State it
will be for that State to do the need-
ful in the matter. I personally do not
know what rcason could there be for
holding a Hindu Convention. Even if
for a moment I may accept that the
majority is feeling hurt on any matter,
well, but the majority has to realise
that whatever is being done by the
Government here or in the State le-
gislatures is being done with their
passive or active consent. And, when
the majority is governing or ruling the
country, I do not know what they are
going to do in holding a Hindu Con-
vention, and what kind of discussions
they will hold there. My feeling is
that instead of creating a  good
climate in the country they will
be creating a very bad one. On
the one hand you criticise the Muslim
Convention and ask why it was held
and on the other, the several organi-
sations who criticised it are now com-
ing forward to say that they will hold
a Hindu Convention. Therefore, I said
in Srinagar that I do not approve of
thig idea. But as to what aclion will
be taken and whether any action will
be taken, it will al] depend on the
situation as it then prevails; of course,
it it is held in any State it will be for
the State Government to take what
action it deems fit.

Shri Vajpayee might have seen what
Mr. Golwalker had to say recently in
connection with the Punjab afairs, I
was also myself surprised to read his
statement. What he had said did cre-
ate some flutter in the Hindu Mahasa-



6227 Indian

[Shri Lal Bahadur Shastri]

bha, I do not know whether it did so
in the Jan Sangh.

Then, he also—I do not know whe-
ther I should go into that—referred to
the Chiet Minister of Madras having
said that if any legislation had to be
made against those who preached the
division of the country or the forma-
tion or carving out of a separate inde-
pendent State within India etc. Well,
I am sorry, he has misinterpreted
what the Chief Minister of Madras
meant. I think the House will fully
agree that those who preach cr those
who want to act in a manner which
will divide the country further must
be severely dealt with. Certainly, that
kind of act or that kind of propaganda
must not be tolerated, and Govern-
ment will have either to legislate if
necessary or take whatever action they
deem fit. What the Chief Minister
had said wag that there is a party in
his 'State which is indulging in that
kind of activity, and I think he was
quite fair when he said that as the
elections are very near he wants to
fight them on the political level and
show it to the country and the State of
Madras that that party did not com-
mand the confidence of the people of
that State. I think instead of compli-
menting the Chief Minister Shri Vaj-
payee was unfortunately critical. I
think the Chief Minister did the right
thing. What he said was, if you want
to legislate you may legislate but not
at the present moment, so that it may
not create a misunderstanding among
them that they have been brushed a
aside in order that they are pot able
them that they have been brushed
to fight the Congress in the forthcom-
ing elections.

I have dealt with the Integration
Committee. I shall not go into the
question of the Muslim League of
Kerala although it has been referred
to a number of times. So that Shri
Mukerjee will not get much angry I
might only say that the Communist
Party has been trying to woo the Mus-
Jim League for the last 20 to 25 years.
During the last 10 or 15 years they
have left no stone unturned to bring
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round the Muslim League to their
side.

Shri Indrajit Gupta (Calcutta-South
West): You succeeded where we fail-
ed.

Shri Lal Bahadur Shastri: 1 do not
think the Members of the Communist
Party actually failed. They got their
support, either moral or indirect ~up-
port, when they formed their Govern-
ment. So our difficulty is, of course I
may be wrong—that when the Com-
munist Party says that the Congress
should dissociate itselt from the Mus-
lim League—of course, our policy has
been made quite clear in this regard
when the Congress President maie a
clear and unequivocal statement and
the Prime Minister alsp said so—it
really means that it will give an op-
portunity to Shri Hiren Mukerjee
and to his colleagues—not Shri
Tangamani—Shrij Govindan Nair and
others to bring it closer to them
and create difficulties for the
Kerala Government. Anyhow, I do not
want to fall in the trap. I would,
therefore, not say much on that,

oft %o w0 frg (wefr) : Wheaw
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Well, Sir, Shri Guha also said some-
thing about the Linguistic Mirorities
Commissioner. Some otner points
were also raised. I think 1l wil] take
a long time if I go into them. About
the point raised by Shri Guha I would
merely like to say, that it 13 true and
1 am prepared to accept that the Lin-
guistic Minorities Commissioner has
not becn very effective so far. My
predecessor, the late Home Minister,
in his own time, had written to the
Chief Ministers of all the State Gov-
ernments to see that the officers had
met and spoke to him and he had
held discussions with them—the re-
commendations of the Linguistic Mi-
norities Commissioner should be given
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effect to, carefully considered and as
far as possible they should be imple-
mented. During the last two or three
months we have made further efforts
to see that the reports of the Com-

missioner for Linguistic Minorities
are taken into consideration
by the State Governments in
all seriousness and implement-
ed. Things have considerably

improved now and almost every Chief
Minister and State Government has
fully co-operated with the Commis-
sioner for Linguistic Minorities. Yet,
I do not say that I am fully satisfied
with it. We will go ahcud with the
problems of the linguistic minorities
with a view to solve them and with &
view to help them. The recent m-et-
ing of the Chief Ministers h3s shown
that the Government! is very much
in carnest about it.

Before I conclude, I mizh* say that 1
entirely agree with the views expros-
sed by the hon. Members o!f this House
that it is not legislation which does
the trick and, in fact, it ic the general
public opinion. In fact, nc legislation
can really be effective unless adequate
public opinion is there to support it
So, it is much more impcrtant that
we should strain ourselves to the best
of our capacity to create the necessary
public opinion in regard to these mat-
ters. If the necessary public opinion
is created; I would be really happy if
the provisions of this Bill are not en-
forced or the authorities do not get
all opportunity to implement it.

1 say that there can be no better
opportunity for that than the coming
6, 7 or 8 months when the elections
are going to be held. Some one has
referred to the code of conduct. Again,
code of conduct is more or less like a
legislation. It is a legislation mutu-
ally agreed upon. 1 have learnt tbat
some code of conduct was prepared in
a particular State. Just after two or
three days, 1 read the speech of a
member of one of the parties in that
State which was full of venom, poison,
containing all kinds of charges. I do
not know what kind of code of con-
duct has bene framed in that State. So,
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either you make a code of conduct or
draft a legislation, the rea! effective-
ness can come only when the Hon.
Members of this House are with it and
are prepared to lend their full support
to it. Because, if the hon. Members of
this House wil] create the necessary
atmosphere and climate, I have no
doubt that the whole country will
adopt their views and will not act in
a way which will create disharmony
or disaffection among the people. I
say that if we do not move in the right
direction at the present! moment, pos-
terity will condemn us. So, it is high
time that we realised our grave res-
ponsibilities and did everything possi-
ble {0 help the Government to effecti-
vely check these tendencies which ure
rather on the increase. I do hope that
in these circumstances the House will
give its unanimous support to this
Bill.

Mr. Deputy-Speaker: 1 will put the
circulation motion first. I was given to
understand that some hon. Members
are pressing for a division on that
motion. So, 1 will take it up at 3
clock. Meanwhile, we will pro-
ceed with the next business.

——

14.24 hrs.

NEWSPAPER (PRICE AND PAGE)
CONTINUANCE BILL

The Minister of Information and
Broadcasting (Dr. Keakar): ] beg to
move:

“That the Bil] to continue the
Newspaper (Price and Page) Act,
1956, be taken into consideration.”

The Newspaper (Price and Page)
Act, which wag passed Ly this House
and the Rajya Sabha in 1950, result-
ed from the recommendations of the
Press Commission. One of the im-
portant recommendations of the Press
Commission was that there should be
a price page schedule; that is to say, a
relationship between the number of
pages of a newspaper and its price in
order to see that by unfair competi-
tion newspapers which are less ad.





